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New Categorisation of  Government 

Accommodation

4393. SHRI R A M A N  AND T IW A R Y :

Will thu Minister of WORKS  AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to have new  cate-
gorisation of Government  accommo-
dation by having V Types instead of 

VIII Types at present;

(b) if so, the details thereof;

(c) whether the  Government  ser-
vants who had to vacate their quar-
ters ii> Emergency  will be  allotted 
Government  accommodation  again;  

and

(d) if so, when?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND  RE-
HABILITATION (SHRI  SIKANDAR 

BAKHT): (a) and (b). New catego-
ries for allotment of Government  ac-
comodation are under examination.
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(c)  and  (d).  Eligible  officers  are  con-
sidered for allotment of accommodation 
afresh in their turn in the  waiting, 

list, if they apply.

Officers having Utilise of leaser ac-
commodation than their Entitlement 
having Government accommodation

4394.  SHRI  CH ANDAN   SINGH.  
Will the Minister of WORKS  AND* 
HOUSING AND SUPPLY AND RE -
HABILITATION be pleased \o state.

(a) wnether in the orders  dat̂ri 
the 9th  September, ‘W S  regarding 
house-owning officers it was provided 

that such of the house-owning offi-
cers as had houses of lesser accom-
modation than their entitlement would 
be allowed to  retain  Government 

accom m odation  on normal licen ce fee* 
if they offered to lease out their own 
houses to Government; and

(b) if so, the object underlying the 

said provision?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND  RE-

HABILITATION  (SIIRI  SIKANDAR  
B A K H T ): (a) Yes, Sir.

(b)  The  idea  was  to  give  some  bene-

fit to such officers without reducing 
the net availability of quarters in ther 
General Pool  for allotment  to  non-
house owning officers.

Payment of arrears to Employees o f 
Delhi Schools taken over

4395. SHRI ISHWAR CHAUDHRY: 
SHRI MUKHTIAR SINGH 

MALIK:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a)  whether  Delhi  Administration  
has taken over the managem€*it  o f 

many aided schools in Delhi: undfer




